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1. Whether Reporters of local papers may be allowed to see the Judgement? X
2. To be referred to the Reporter or not? Y
3. Whether their Lordships wish to see the fair ccpy of the Judgcnien:? 7‘

4. Whether it needs to be circulated to other Benches of the Tribunal? )0
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BETWEEN :

- M.Anjaneya Swamy

AND

Union of India rep. by:

i,
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Secretary to Government,
Dept, of Posts, New Delhi.

Chief Post Master General,
Hyderabad,

Post Master General,
Vijayawada.

Director of Postal Services,
Visakhapatnam,

The Superintencent of Post
Offices, Vizianagaram,

Counsel for the Applicant

Counsel for the respondents

CORAM:

HON'BLE SHERI

HON'BIE SHnI

@@te,of thgrggderz 3,6,1992

.. Applicant.

.. Respondents,

.. Mr.KSR.Anjeneyulu

.. Mr.N.Bhaskara RagfeéﬂﬂﬁF

A B,GORTHI, MEMBER (ADEN.)

T.CHANDRASEKHAR A REDDY, MEMBER (JUD L, )

(Order of the Division Bench delivered by

Hon'ble Shri A,B.Gorthi,Member (Admn,) ).



Aggrieved by the proposed action of the
respondents to make & fresh appoiftment to the post of
Extra Departmental Branch Post Master (EDBPM) at Village
Jonnavalasa District Viﬁianagaram, the applicant has
filed this application under Section 1¢ of the Administrative
Tribunals Act, praying that the notification issued by
fhe respondents dated 23,1¢.89 be déélared as iliegél

and set aside,

2. The applicent naving been duly selected

was appointed on a regular basis as EDBPM _of wvillage
Jonnavalasa, District Vizianagaram on 23.,3:21989, There-
aftej:Eontinued to discharge the duties satisfactorily)
without any complainqj from any quarter, Notwithstanding

the same, he learnt that a fresh notification was issued

by the respondents celling for applications for £illing wp i__
the 2ost to which he was regﬁlarly appointed, He

represented to the respondents on 26,10,1989 but without any .

success, Hence this application,

3. The respondents in their brief counter
affidavit have admittedféssential'facts of the case, The &
conteﬁtion on behalf of the respondents i& that sussequent
to the appointment of the applicant there was a compleint

from Sri P.L,N.Raju, Ex MLC bringing out certain

irregularities in the matter of appointing the applicant

"and also containing certain allegations against the

G
applicant, Accordingly)the decision was taken by PMG, L
Vijayawada to make & fresh appointment, Hence the

notification by the respondents,
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Secretary to Govt, Union of India,
Dept. of Posts,New Delhi.

Chief Post Master General, Hyderabad.
Postmaster General, Vijayawada.

Director of Postal Services, Visakhapatnam,
Superintendent of Post Offices, Vizianagaram.
copy to Mr.K.S.R.Anjaneyulu, Advocate, CAT.Hyd.

COpY tO Mr .N. BhaSkara Rao; Addlo CGSC. CATQHYd.
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4, It is apparant tnat the .respondents
proposed to terminate the services of the applicant and
! * - % *

make a fresh appointment to the post held by the
a?plicant‘for no' other reason. than that there were Some
allegations against him as brought out by Sri P.L.N.Raju,

Ex MIC, &t the very out set, it may be stated that the

appointmencs in Gvernment service cannot and ought not to

‘be made or ceancelled on political interference., In any

case if the respondents were wnvinced that there was -

gome irregularity in the @ppointment of the applicant

or that there were certain allegations against the applicant
the proper course for the respondents to. have followed
is that a regular departmentel enqguiry should have been

held, with a view to determine the guilty or innocence

of the applicant., In these circumstances the proposed

action of the respondents,taken benind his back, is A
viclétive of the principles of natural Justice and cannot

therefore be sustained,

5. In the result;we set aside the notificaticn
dated 23,10,1989 issued by Director of Postal Sexrvices
Visakhapatnam vide his letter dated 28.11.1989

(Annéxuré 2 and 4 to the épplication). The applicant

who 1s continuing in his appointment by wirtue of interim
relief grénted by the Tribunal shall not be disturbed

from his present post. The respondents shall not}erminate

the services of the applicant, except in accordance with

law, There shall be no order as to costs, The OA is allowed
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/

{&.B,GORMHI) (T.CHANDRASEKHARA REDDY )
mn, ) Member (Judl.)

accordingly.

Dated : 3xd June, 1992

(Dictated in the Open Court)
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Admitfted and interim directions
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Dispdsed of with direcétio'ns'.
Dismissed
Dismiissed as withdrawn
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